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THE DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). The 
extension in service to Railway Offi­
cers and employees beyond the age 
o f superannuation has been resorted 
to very sparingly in specially deserv­
ing cases and the Impact of such ex­
tensions on the general un-employ­
ment in the country i i  negligible.

<c) Officers: 28.

Employees: 35.
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“In such cases it should be pos­
sible for Department to consider 
alternative arrangements well m 
advance. I f  necessary a person 
could be posted as under-study for 
some time. Re-employment and 
extensions of service should be 
permitted on]y in exceptional 
cases. Cabinet Secretary might 
stress tills point to various Minis­
tries/ department*. *
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SHRI DINEN BHATTACHARYYA: 
The Railway Minister has stated that 
extension has been given in the case 
of 33 employees. Out of the total 
number of employees of 17 lakhs, as 
kindly stated by the Minister, how 
many employees of classes IV, III 
and II  applied for extension and in 
how many cases the railway autho­
rities considered their applications 
favourably or they are till under 
consideration?

SHRI BUTA SINGH; There are 
norms laid and according to those 
norms, immediately after the strike 
and before 31st December 1975, all 
those appications which were :eceiv- 
ed were duly processed and consider­
ed and those who were deserving 
have been given extension.

MR. SPEAKER; He wanted to 
know how many belong to Class HI, 
how many to Class IV, etc.
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H he wants general informaion, I 
can give him the figure.

SHRI DINEN BHATTACHARYYA: 
I f  he does not have the information

ready h* Kiay my »o  *a& he aw  give 
it latfr.
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In îaw Assistance for (Ml Exploration 
in Vietnam

+

•110. SHRI C. K  CHANDRA- 
PPAN- 

SHRI B. S. BHAURA:

Will the Minister of PETROLEUM 
be pleased to state:

(a) whether India has offered as­
sistance to Vietnam for offshore oil 
exploration and development of oil 
fields in that country; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM 
(SHRI K  D. M ALAVIYA): (a) and
(b) India has not offered assistance 
to Vietnam for offshore oil explora­
tion and development of oil fields in 
that country. However India has 
offered facilities to train Vietnamese 
personnel in different branches of oil 
industry in Institutes located in India 
or by sending Indian experts to Viet­
nam.




